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Report on the Hon’ble NGT in Original Application No. 09 of 2023 (W2)
regarding CRZ Notification, 2019

It is to submit that, earlier, a report was submitted with respect to O.A. No. 10 of
2023 (WZ) filed by Federation of Rainbow Warriors & Anr. in Hon’ble NGT,
Western Zone Bench, Pune in the month of 24.02.2025.

The Hon’ble NGT, Western Zone Bench, Pune in OA No. 106 of 2022 (WZ) with

OA No. 09 of 2023 (WZ) with OA No. 10 of 2023 vide order dated 11.09.2025
(Annexure-1) stated as following:

“1. By order dated 17.07.2025, we had granted four weeks’ time to the

Respondents to file the reply and thereafter, rejoinder was required to be
filed within two weeks.

2. It has been pointed out that the reply on behalf of Respondent No.5-
Goa Coastal Zone Management Authority, Respondent No.6- Gujarat
Coastal Zone Management Authority, Respondent No.7- Karnataka
Coastal Zone Management Authority, Respondent No.10- Andhra
Pradesh Coastal Zone Management Authority, and Respondent No.12-
West Bengal Coastal Zone Management Authority are still awaited.

3. It has been pointed out that Respondent No.10- Andhra Pradesh
Coastal Zone Management Authority has filed the reply in Original
Application No.10/2023 (WZ). Learned counsel for Respondent No.10
submits fhat though the reply has been filed in one Original Application,
the same may be treated to have been filed in other two Original
Applications also. He is directed to supply a copy of the reply to the
learned counsel for all the other parties in all three Original Applications.
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4. Learned counsel for Respohdént No.14- Lakshadweep Coastal Zone

Management Aéfhcﬁty' and Respbndeﬁt No.16- Andaman & Nicobar

Coastal Zone Management Authority also submits that he has filed the

reply in Original Appiication No.1 0/2023 (WZ) and it may be treated to

have been filed in other Original Applications also. He is also directed fo

supply a copy of the same to the concerned parties in other connected

matters.

5. All the other Respondents, whose reply is still awaited, are also
granted four weeks’ time, asa jast opportunity, to file the reply. Rejoinder,

if any, can be filed by the applicants within two weeks thereafter.
6. List on 06.11.2025.”
In this connection, the following are submifted:

1. Earlier, the National Centre for Sustainable Coastal Management (NCSCM},
Chennai prepared and submitted CZMP report as per Coastal Regulation
Zone (CRZ) Notiﬁcétion,"dated o6 Janijary 2011 & same was approved by
MOoEF&CC, Govt. of India on 28.02.2019. {Annexure-2)

2. In supersession of the CRZ Notiﬁéation', 2011, the MoEF&CC, Gol, New Delhi
had issued CRZ Notification, 2019, dated 18" January 2019.

3. The CZMPs as per the CRZ Notification, 2019 are under preparation. The
MoEF&CC vide OM dated 07.06.2019 clarified that until the revision of
CZMPs as per Notification, 2019, the appraisal of the projects should be taken

up as per the provisions of the CRZ Notification, 2011 only. (Annexure - 3)

4.The EFS&T Dept., Government of AP. vide order di: 31.01.2020 had
entrusted the updation of CZMPs as per CRZ Notification, 2019 to M/s.
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National Centre for Sustair;able Coastal Management (NCSCM), Chennai.
{Annexure-4) |

5. Meetings were conducted‘ by the Speéfal Chief 'Sécretary to Govt.,, EFS&T
Dept., Govt. of AP. with the officials of NCSCM, Chennai and Stakeholder
Departments at Vijayawada to review the status & further action to be taken
on the draft CZMPs prepared by the NCSCM, Chennai, as per the provisions
of the CRZ Notification, 2019, |

6. The Hon'ble NGT, Principal Bench, New Delhi in OA No. 249 of 2023 and QA
No. 795 of 2023 vide order dated 13.03.2024 directed the Chief Secretary to
Govt. of Andhra Pradesh to file the affidavit before the Tribunal. The Chief
Secretary to Govt. of Andhra Pradesh submitted a report dated 20.04.2024 to
the Hon’ble NGT, Principal Bench, New Delhi in OA No. 249 of 2023 and OA
No. 795 of 2023. It was stated in the report that, “the updated CZMPs
prepared as per CRZ Notification, 2019, are scheduled to be submitted to
MoEF&CC for approval by the end of October, 2024,

7.The NCSCM, Chennai prepared draft CZMPs and submitted to APCZMA in
the month of April, 2024. |

8.Due to General Elections to Lok Sabha and State Legislative Assembly of
Andhra Pradesh, 2024, Election code came in to force from April to June. All

the Collectors, district officials were busy with generatl elections.

9. Subsequently, the Andhra Pradesh Coastal Zone Management Authority

| (APCZMA) scheduled to conduct public hearings on draft CZMPs in the 13
coastal districts. Public Hearing scheduled in Visakhapatnam district in the
month of July and December were postponed. Thus, Pubtic Hearings were
completed in 12 coastal districts.



10. Itis to submit that some of the members of APCZMA had resigned from the

Authority. The MOEF&CC_, Gol, New Delhi constituted APCZMA vide order
No. S.0. 5332 (E) dated 10.12.2024. {Annexure-5)

11. The Public Hearing minutes, representations received during the Public
Hearings were placed in the APCZMA meeting held on 03.01.2025. As
decided in the meeting, APCZMA vide letter dated 04.01.2025 communicated
to the Public Hearing minuies, represeniations received during the Public
Hearings to NCSCM, Chennai to écrutiny and offer their remarks for each
representation and send back to APCZMA for examination and onward
submission to Technical Scrutiny committee of MoEF&CC, GOi. (Annexure-
6)

12. The above letter addressed to NCSCM, Chennai is also submitted to the
Secretary, MoEF&CC, Gol, New Delhi vide letter dated 04.01.2025.

(Annexure-7)

13. The NCSCM, Chennai vide mail dated 21.05.2025 submitted their remarks,
for representations communicated by AF’CZMA.

14. APCZMA vide mail dated 07.08.2025 requested the Stakeholder
Departments to submit their comments / opinion on the remarks furnished by
NCSCM, Chennai.

15. Subsequently, the Chairman, APCZMA and Spl. Chief Secretary to Govi,,
EFS&T Dept. had communicated NCSCM remarks to concerned Stakeholder

Departments and requested them to furnish their comments.

16. The Principal Secreiary to Govt., EFS&T Dept., and Chairman, APCZMA
had conducted the mee'iihg on 23.10.2025 at Vijayawada to review the status

of the replies 10 be received from the Stakeholder Depariments on the
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remarks of NCSCM on Public Hearing Minutes and representations received
during Public Hearings conducted (in 12 districts) on draft Coastal Zone
Management Plan (CZMP) for the State of Andhra Pradesh, prepared as per
the provisions of the CRZ Notification 2019.

17. As per the decision of the APCZMA, the draft CZMPs, 2019; NCSCM
remarks and representations received from public will be submitted to
MoEF&CC for approval of CZMPs of 12 Coastal Districts, shortly.

Member-Secretary

APCZMA
"y
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Item Nos. 1to 3 {Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
_ WESTERN ZONE BENCH, PUNE _
[Through Physical Hearing (with Hybrid Option)]’

ORIGINAL APPLICATION NO.106 OF 2022 {WZ)

Vanashakti & Ors. Applicants

Versus

Union of India & Ors. Respondents

WITH

ORIGINAL APPLICATION No.09 OF 2023 {WZ)

The Goa Foundation & Anr. Applicants

Versus

MoEF & CC & Anr. Respondents

WITH

ORIGINAL APPLICATION NO.10 OF 2023 (WZ)

Federation of Rainhow Warriors & Anr. Applicants

Versus

Union of India & Ors. Respondents

Date of hearing: 11.09.2025

CORAM:

Applicant:

Respondents: Dr. Swati Jindal, Advocate for R-1 /MoEF&CC in QA 10/2023 (WZ)

HONBLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHATRPERSON

HON’BLE SMT. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER (VIRTUALLY)
HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. VIJAY KULKARNI, EXPERT MEMEBER

Mr. Zaman Ali and Mr. Akash Rebello, Advocates in OA 106/2022 Mrs.
Norma Alvares, Senior Advocate along-with Mr. Sherwyn Correia and
Mr. Om Anthony Dcosta, Advocates in QA 09/2023(WZ} Ms. Ronita
Bhattacharya Bector, Advocate in QA 10/2023(WZ)

Mr. R. B. Mahabal, Advocate & Ms. Manasi Joshi, Advocate and

Ms. Pooja Natu, Advocate for R-2 & 3{in O.A. No.106/2022)

Ms. Supriva Dangare, Advocate for State of Goa & GCZMA

Ms. Madhuri Donti Reddy, Advocate for APCZMA 7 R-9(0OA 10/23)

Mr. Maulik Nanavati and Ms. Manvi Damle, Advocates for GOZMA
Mr. Shashwat Parihar, Advocate for Dadar & Nagar Haveli and Daman
& Diu in O.A. 10672023

Mr. Gigi George, Advocate for Andaman & Nicobar Islands &
Lakshadweep Islands

Page 1 of 3
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Mr. Shyam K. Singh, Advocate h/f Mr. Antesh 8. Jadhay, Advecate for
GCZMA {Orissa) R- 11 {in G A 106/2022) and R-10 {in O.A
Nes.09/2023 & 10/2023).

‘Ms. Sai Sathyajith, Advocate for R-5 {OA 106722}, R0 [OAG/23)1 & RSB
{CGA 10/23} ‘ :

Mr. Ramesh Kumar R.G Prabhu for Kerala CRZMA

Wr. Vidvadhar Durgekar

Ms. Dhanya Dheelcshitha BH for My, Ramasweamy Meyyappan, GA for
Union Terrffory of Puducherty

ORDER

1. By order dated 17.07.2025, we bad granted four weeks’ time {o the
Respondents to file the reply and thereafter, rejoinder was reguired to be

filed within two weeks.

2. it has been pointed out that the reply on behalf of Respondent No.5-
Goa Coastal Zone Management Authority, Respondent No.6- Gujarat
Coastal Zone Management Authority, Respondent No.7- Kamataka Coastal
Zone Management Authority, Respondent No.16- Andhra Pradesh Coastal
Zone Management Authority, and Respondent No.12- West Benga! Coastal

Zone Management Authority ave still awaited.

i §

3. it has been poinied out that Respondent No.10- Andhra Pradesh
Ceoastal Zone Management Authority has filed the reply in QOriginal
Application Neo.10/2023 (WZ). Learned counsel for Respondent Neo.10
submits that though the reply has been filed in one Original Application,
the same may be treated to have been filed in other two Original
Applhications also. He is directed o supply a copy of the reply to the learned

counsel for all the other parties in all three Original Applications.

4. Learned counsel for Respondent No.14- Lakshadweep Coastal Zone
Management Authority and R.espondént No.16- Andaman & MNicobar
Coastal Zone Management Authority also submits that he has filed the reply
in Original Application NG- 10/2023 (WZ) and it may be treated o have been
ﬁiéd inn other Original Applications alsc. He is also directed to suppij a copy

of the same to the concerned parties in other connected matters.

Page2of3

975



976. _oB—

5. All the other Respondenis, whose reply is stil awaited, are also
granted four weeks’ time, as g last opportunity, to file the reply. Rejoinder,

if any, can be filed by the applicants Wiﬂﬁtl two weeks thereafter

&. List on 06.11.2025,

Prakash Shrivastava, CP
Pushpa Sathyanarayana, JM

Dinesh Kumar Singh, JM

Pr. Vijay Eulkarni, EM

September 11, 2025

Original Application No.106/2022(WZ),
Original Application No.09/2023(WZ} &
Original Application No.10/2023{WZ)
PXr.

Page3 of 3
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F. No. 12-9/2018-T1A-111
Government of India
Ministry of Environment, Forest & Climate Change
sk
Telephone: 011-24695338,
e-mail: w.bharat@nic.in
Indira Paryavaran Bhavan, Jor Bagh,
Lodi Road, New Delhi-110003.
Dated: 28.02.2019

To, "
he Member Secretary,

Andhra Pradesh Coastal Zone Management Authority
Government of Andhra Pradesh

D.No. 33-26-14 D/2, Near Sunrise Hospital,

Pushpa Hotel Centre, Chalamvari Street, Kasturibaipet
Vijayawada — 520 010.

Sub: CZMPs of Srikakulam, Vizianagaram, Visakhapatnam, East Godavari, West Godavari,
Krishna, Guntur, Prakasam and Nellore districts, in Andhra Pradesh - reg.

Sir,

This has reference to letter no. 12/APCZMA/2019-1677, dated 21.01.2019 regarding Coastal
Zone Management Plans (CZMPs) of Srikakulam, Vizianagaram, Visakhapatnam, East Godavari, West
Godavari, Krishna, Guntur, Prakasam and Nellore districts, in Kerala, drawn as per the provisions of the
Coastal Regulation Zone Notification, 2011.

2. In this regard, it is to state that based on the recommendations of the National Coastal Zone
Management Authority (NCZMA) in its 37" Meeting held on 25.02.2019 and recommendations of the
Technical Scrutiny Committee held at NCSCM, Chennai on 18.02.2019, the Ministry of Environment,
Forest and Climate Change hereby conveys its approval of the CZMPs of the districts of Srikakulam,
Vizianagaram, Visakhapatnam, East Godavari, West Godavari, Krishna, Guntur, Prakasam and Nellore,
in Andhra Pradesh.

This issues with the approval of the Hon’ble Minister (EFCC).

Director (CRZ)

Copy to:

1. The Principle secretary, Department of Environment, Forest, Science & Technology, Government
of Andhra Pradesh, Secretariat, 4" Block, Government Interim Complex, Velagapuddi — 522 503,
Guntur Distreit, Andhra Pradesh.

2, The Additional Principal Chicf Conservator of Forests (C), Ministry of Environment, Forest and
Climate Change, Regional Office (SEZ), Ist and IInd Floor, Handloom Export Promotion Council,
34, Cathedral Garden Road, Nungambakkam, Chennai ~ 34

3. The Director, National Centre for Sustainable Coastal Management, Anna University Campus,
Chennai — 600025, Tamil Nadu.

4, Guard File.

(W. Bharat Singh)
Director (CRZ)

Amex - 977
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F.No.12-772018-1A.11T
Government of India
Ministry of Environment, Forest and Climate Change
{(IA-TIT Division)
Fhk

Tel: 011-246933738,
e~mail: w.bharavinican
J-232. Indira Paryavaran Bhawan
Jor Bagh Road. New Delhi-110003
Date:07.06.2019

OFFICE MEMORANDUM

Sub:  Clarification on implementation of projects falling in CRZ area as per pare 66} of
the CRZ Notification issued vide GSR 3 7(E), dated 18.01.2019 — reg.

This Ministry has received references seeking a clarification on implementation of the
provisions for appraisal and CRZ clearances of development projects in CRZ arcas in

accordance with the provisions of Coastal Regulation Zone (CRZ) Notification. 20710 jesiod
vide number GSR 37(E), dated 18.01.2019.

2. In this regard, 1 am directed to clarify that until the CZMPs of the coastal districis o
States / Union territories prepared and approved under the provisions of the CRY Notifieatin,
2011 are updated/revised under the provisions of the new CRZ Notification. 201

GSR 37(E), dated 18.01.2019, the provisions of this new notification shall
provisions of CRZ Notification, 2011 shall continue to be foll
clearances of developments projects in the CRZ areas.

9 issued vide
not appiy and the
owed for appraisal and 'R/

This issues with the approval of the Competent Authority. /

7
/
“
(W, Hharst Sinch)
Director (CR 7
To, .

C I’C’.lember Secretary,
Andhra Pradesh Coastal Zone Management Authorit ¥
D.No. 33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamvari Street. Kasturibaipet
Vijayawada — 520 010,

Annex —3
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~ GOVERNMENT OF ANDHRA PRADESH
ENVIRONMENT, FORESTS, SCIENCE AND TECHNOLOGY (ENV.Sec.I) DEPARTMENT

Letter.No.EFSO1-ENVOPEST(CZMA)/7/2019-SEC-T, Dated: 31.01.2020

From

The Special Chief Secretary to Government,
E.F.S & T Department,

A.P.Secretariat,

Velagapudi.

To

The Director,

National Centre for Sustainable Coastal Management (NCSCM),
Koodal Building,

Anna University Campus,

Chennai — 600025(w.e)

Sir,

Sub: E.F.S & T Dept.,- EFS&T Dept.,- APCZMA - Preparation of Coastal Zone
Management Plan (CZMP) for the State of Andhra Pradesh under
provisions of CRZ  Notification 2019 - Requested - Reg.

Ref : 1.From the Chairman, APPCB, Lr.No.12(a)/APCZMA/CRZ/APCZMP/20189,
dated : 17.07.2019.
2. Govt., Lr. No.EFS01-ENVOPEST(CZMA)/7/2019-SEC.I, Dated:
28.09.2019.
3. From Sri.C.K. Misra, Secy. to Gol, Ministry of Environment, Forest
and Climate Change, D.No.12-1/2019-1A-1I1,Dated: 16.10.2019
4. Govt., Lr.No.EFS01-ENVOPEST (CZMA)/7/2019-SEC.T, |
Dated:25.10.2019 j
5. NCSCM, Chennai, Lr.No.NCSCM/CZMA/AP/19-0617-, dated :
01.11.2019 E
6. Letter Received from the Member Secretary, APPCB, Lr.No.12
(a)/APCZMA/CRZ/APCZMP/2019,Dated :12.11.2019

8&&

I invite your attention to the subject cited and inform that earlier the
Government of Andhra Pradesh entrusted the task relating to preparation of
APCZMP to National Centre for Sustainable Coastal Management(NCSCM), Chennali
in 2017 and requested to convey willingness to undertake the revision of APCZMP
as per CRZ - 2019 Notification of Government of Inida and also requested to
communicate the terms and conditions of the engagement along with the fees and
the timeframe in which the above exercise will be completed vide letter 2™ cited.

Z The Member Secretary, A.P.Pollution Control Board vide letter sixth cited, has
informed that the Director, National Centre for Sustainable Coastal Management
(NCSCM) vide their letter fifth cited, has sent the revised proposal for preparation
of Coastal Zone Management Plan(CZMP) of Andhra Pradesh as per the CRZ
Notification 2019 and requested the Government to approve the proposal with the
revised cost of Rs.1,98,66,480/- and also requested to address a letter to the
National Centre for Sustainable Coastal Management (NCSCM), Chennai in this
regard.

3. Government have examined the above proposal and decided to entrust the
project to National Centre for Sustainable Coastal Management (NCSCM), Chennai
for preparation of Coastal Zone Management Plan(CZMP) for the State of Andhra
Pradesh as per CRZ Notification 2019 with the revised cost, revised timeline and the
data requirement as detailed below :




b.Data required from APPCB:

areas,
ii. Survey numbers of Govt.

i.Census village boundary maps _ village -
popuiation data in soft copy/xls format, of all Census yi‘iIéges-fa'f_iing- mCRZ :

land/Private Jands B

. fii. Eco-tourism plan and temporary tourism facilities iy the be.
shacks, toilets or washrooms, change rooms, ete,

iv. Fishing village boundaries, fish breeding areas, fish

drying areas, fishing zones in the water bodies ete,

— R

a. Revised cost: Rs,1,98,66,480/- (Rupees one crore ninaty eight lakhs sixty six - .
thousand four hundred eighty only, inclusive:of GST) . .~ R

in shapefile. format ‘and’ -%zﬁ'iifég’é rﬁéﬁ,se

ches such as:..

landing centers, fish’

v. Existing authorized structures on the seaward side and featurgé§ !ike
cyclone shelters, rain shelters, helipads. T
vi. Maps/boundaries of new Muriicipalities, if any .

vil. Missing survey plot boundaries of g few villages, in 'shapefiie' fférmat. S

€. Revised timeline/schedule of activities/period of‘ciansui:t_ahk;y; :

Total months. from: date of |

Tasks _
jreceipt  of payment ~of|
{ cost/date of receipt of .entire |
data from APPCE
. Data coltection 0.5 - -
Pracessing of census maps, census data and s
cadastral maps o
| Preparation of the pre~draft CZMP maps on 2.
1:25,000 scale for submitting to APPCB for S
comments _ : , o
Preparation of the pre-draft. CZMP maps on- =
1:25,000 scale for submitting to APPCB for
ublic hearing
Public hearing, finalization of digital data as | _
per corrections received from the APPCB, | 4,5
Andhra Pradesh, scrutiny by the Technical
| serutiny Committee and generation of final el
. maps _ ;
Approval  of APCZMA/MOEFCC and
| submission of final deliverables including 5
the approved maps and shapefiles :
4. 1, therefore request you to take up breparation of Andhra Pragdesh Coastal -
Zone Management Plan as per the new CRZ Netification, 2019 vide G.S.R37(E)-
dated 18" January 2019 with revised cost of Rs.1,98,66,480/- (Rupees one crore -
finety eight fakhs sixty six thousand four hundred and. eighty only), inclusive of
GST, timeline etc, as detailed at. Para - 3 above and submit ‘the final APCZMA: to
Government, _ : - o
Ohr Yours_faithfuﬂy,
opy to ; :

/' The Member Secretary,
A.P, Pollution Control Board,
Vilavawada,
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[*T. #. S-17011/27/1999-3£ 1. 111]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
ORDER
New Delhi, the 10th December, 2024

S.0. 5332(E).—In exercise of the powers conferred by section 3 of the Environment
(Protection) Act, 1986 (29 of 1986) (hereinafter referred to as the said Act) and in supersession of the order
of the Government of India, in the Ministry of Environment, Forest and Climate Change, number S.0.
4798(E), dated the 3rd November, 2023, except as respects things done or omitted to be done before such
suppression, the Central Government hereby constitutes the Andhra Pradesh Coastal Zone Management
Authority (hereinafter referred to as the Authority) consisting of the following persons, for a period of three
years with effect from the date of publication of this Order in the Official Gazette, namely:-

(1) Special Chief Secretary or Principal Secretary or Chairperson, ex officio,
Secretary to the Government, Environment, Forest,
Science and Technology Department, Government of
Andhra Pradesh

2 Special Chief Secretary or Principal Secretary or Member, ex officio;
Secretary to the Government or Special Commissioner
(Disaster Management), Revenue (Disaster Management)
Department, Government of Andhra Pradesh

3 Special Chief Secretary or Principal Secretary or Member, ex officio;
Secretary to the Government or Commissioner of
Fisheries, Fisheries Department, Government of Andhra
Pradesh

(4) Special Chief Secretary or Principal Secretary or Member, ex officio;
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Secretary to the Government or Commissioner of
Industries, Industries and Commerce Department,
Government of Andhra Pradesh

(5) Special Chief Secretary or Principal Secretary ot Member, ex officio;
" Secretary to the Government, Panchayat Raj and Rural
Development Department, Government of Andhra
Pradesh '

(6) Head or Director, Andhra Pradesh Space Applications Member, ex officio;
Centre, Government of Andhra Pradesh

(N . Director, Directorate of Town and Country Planning, Member, ex officio;
Government of Andhra Pradesh (Urban Development
Department body)

(8) Dr. Shaik Basha, Expert Member;
Chief Scientist and Head,

Council of Scieniific and Industrial Research -National
Environmental Engineering Research Institute,
Hyderabad Zonal Cenire, IICT, Campus, Tarmaka,
Hyderabad-500007

(9) Dr. Vedula Venkata Subrahmanya Srinivasa Sarma, Expert Member;

Scientist-In-charge and Chief Scientist, Council of .
Scientific and Industrial Research - National Institute of
Oceanography,

176, Lawsons Bay Colony, Visakhapatnam -530017
(10)  Dr. Suseela Lanka, Expert Member;

Assistant Professor (Selection Grade) and Head,
Department of Biosciences and Biotechnology, Krishna
University, Machilipatnam- 521004, Andhra Pradesh

(11) Sri Nambada Venkata Bhaskara Rao, Expert Member;

D.N0.39-8-43/1, Near Balabhanu School, Muralinagar,
Vishakhapatnam (Urban), Andhra Pradesh-530007

{12) India Youth For Society, Non- Governmental Member, Non -government
Organisation, represented by its Secretary Sri. Nekkanti Organisation;
Satya Santoshi Sarath Chandra
#9-26-4, FF, Paila mansions,
Canadian Baptist Mission Compound, Behind MVS
Jewel, Visakhapatnam- 530003

(13) Member Secretary, Andhra Pradesh Pollution Control Member- Secrefary,

Board ex officio.
2. The Headquarter of the Authority shall be at Guntur, Andhra Pradesh. '
3. The quorum for t.he' meeting of the Authority shall be one- third of the total number of its Members.
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4. The member, other than Member ex officio, shall be paid allowances as per the terms and conditions
decided by the Central Government. '

- 5. In order to avoid any conflict of interest, the Members shall recuse themselves from the meeting of the
Authority, in the process of appraisal of any project, for which they have rendered any consultancy service.

6. The Authority shall take following measures for protecting and improving the quality of the coastal
environment and preventing, abating and controlling environmental pollution in the Coastal Regulation
Zone areas in the State of Andhra Pradesh, namely: -

(i) examine proposals received from the project proponent for approval of project proposal, in
accordance with the approved Coastal Zone Management Plan prepared under the notification of the
Government of India number S.0.19(E), dated the 6th January, 2011 or the notification number
G.S.R. 37(E), dated the 18th January, 2019 (hereinafter referred to as the said notification), as the
case may be, and make recommendation for approval of project proposal to the authority concerned,
as specified in the said notification, within a period of sixty days from the date of receipt of
application;

(ii) regulate all developmental activities in the Coastal Regulation Zone areas as specified in the said
notification;

(iii) enforce and monitor the implementation of provisions of the said notification;

(iv) issue directions under section 5 of the said Act as specified in the notification of the Government
of India, in the Ministry of Environment, Forest and Climate Change, number S.0. 4650(E), dated
the 30™ September, 2022;

(v) exercise powers under section 10 of the said act;
(vi) file complaint under section 19 of the said Act;

(vii) examine proposals received from the State Government for modifications in the classification of
Coastal Regulation Zone areas and in the Coastal Zone Management Plan and making
recommendations to the National Coastal Zone Management Authority under the said notification;
and .

(viii) inquire and review cases of failure of compliance or contravention of the said Act or rules made
thereunder or the said notification, suo-moto or on the basis of a complaint made by any person
before it.

7. The Authority shall, for the purposes of maintaining transparency in its functioning, create a dedicated
website and post the information relating to its functions, including the agenda in ifs meeting, minutes of
the meeting, decision taken in the meeting, recommendation for matters on failure of compliance or
contravention of the said notification and action taken on such failure or contravention and court matter

" including the order of the court, and the approved Coastal Zone Management Plan of the Government of
Andhra Pradesh.

&. The Authority shall furnish report of its activity at least once in six months to the National Coastal Zone
Management Authority.

[F. No. J-17011/27/1999-TA 111 |
RAJAT AGARWAL, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. et —
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Andhra Pradesh Coastal Zone Management Authority
Ministry of Environment Forests & Climate Change $‘& é_‘%?
Government of India ?% | E e
Paryavaran Bhavan, APIIC Colony Road, Gurunanak Colony, ;E/ Lifestyle For
st Autonagar, Vijayawada-520007 Sl
L i
Letter No. 12 (a)/CRZ/APCZMP/2015- Date: 04-01-2025

To

The Director,

National Centre For Sustainable Coastal Management (NCSCM),
Ministry of Environment, Forest and Climate Change (MoEF&CC),
Anna University Campus,

Chennai — 600025, Tamil Nadu.

Madam,

Sub:APCZMA - Preparation of Coastal Zone Management Plan (CZMP) for the State of
Andhra Pradesh, as per the provisions of the CRZ Notification 2019 — Public
Hearing Minutes & Representations — Communicated - Reg.

Ref : APCZMA meeting held on 03.01.2025 at Vijayawada.

ok

1. The EFS&T Dept., Government of A.P. vide order dt: 31.01.2020 had entrusted the
updation of CZMPs as per CRZ Notification, 2019 to M/s. National Centre for Sustainable
Coastal Management (NCSCM), Chennai.

2. As per the instructions of the EFS&T Dept., Govt. of AP, APPCB vide proceeding dt
24.09.2020 released an amount of Rs. 1,98,66,480/- (One crore Ninety-eight Lakhs
Sixty-Six Thousand Four Hundred Eighty rupees only) to NCSCM, Chennai.

3. Meetings were conducted by the Special Chief Secretary to Govt., EFS&T Dept., Govt.
of A.P. with the officials of NCSCM, Chennai at Vijayawada to review the status & further
action to be taken on the draft CZMPs prepared by the NCSCM, Chennai, as per the
provisions of the CRZ Notification, 2019 on 13.09.2022, 11.05.2023, 08.06.2023,
16.08.2023, 17.08.2023 and 13.12.2023.

4. The Hon’ble NGT, Principal Bench, New Delhi in OA No. 249 of 2023 and OA No. 795
of 2023 vide order dated 13.03.2024 directed the Chief Secretary to Govt. of Andhra
Pradesh to file the affidavit before the Tribunal. The Chief Secretary to Govt. of Andhra
Pradesh submitted a report dated 20.04.2024 to the Hon'ble NGT, Principal Bench, New
Delhi in OA No. 249 of 2023 and OA No. 795 of 2023. It was stated in the report that,

“the updated CZMPs prepared as per CRZ Notification, 2019, are scheduled to be
submitted to MoEF&CC for approval by the end of October, 2024’

5. The NCSCM, Chennai prepared draft CZMPs and submitted to APCZMA in the month
of April, 2024.

6. Subsequently, the Andhra Pradesh Coastal Zone Management Authority (APCZMA)
scheduled to conduct public hearings on draft CZMPs in the 13 coastal districts. Public
Hearings were completed in 12 districts. Public Hearing for Visakhapatnam district will

1/3873282/2025
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be conducted separately.

7. The MoEF&CC, Gol, New Delhi vide order dt. S.0. 5332 (E) dated 10.12.2024
constituted the Andhra Pradesh Coastal Zone Management Authority. A copy of the
same is enclosed for kind information.

8. The draft CZMPs, Public Hearing minutes and representations received during the
Public Hearings {completed in 12 districts) were reviewed by the Authority in the
APCZMA mesting held on 03.01.2025. Dr. Manik Mahapatra, Scientist, NCSCM,
Chennai had atiended the meeting and explained about the procedure adopted for
preparing the CZMPs. In the meeting, the Authority decided as follows:

a. To communicate the Public Hearing Minutes and the representations received -
during Public Hearings and also representations received by APCZMA fo the
NCSCM, Chennai for further examination.

b. To incorporate the boundaries of industries/ Industrial Estates/ SEZs having
marine outfall and seawater intakes in the CZMPs based on the data furnished by
the Industries Department.

C. To incorporate salt pans in the CZMPs based on the data furnished by the
Industries Department.

d. Changes in the boundaries of Ports and new Ports proposed by the Govt. of AP as
per the data to be furnished by the Industries Department/ AP Maritime Board.

€. The Coliector & District Magistrate, Dr. B R Ambedkar Konaseema District

' requested to organise for re-sampling of water in River Godavari and its tributaries
in the district to ascertain the salinity along the stretch of waterbodies already been
demarked as CRZ IV as per CRZ 2011 notification. Based on the analysis reports
of the water in the tributaries/ creeks, the CRZ areas are to be verified and re-
classified. ‘

f. It is to be ascertained whether the total area of mangroves present in different
coastal districts irresprctive of ownership are incorporated in the CZMPs.

In view of the above, the Public Hearing Minutes and the representations received during
Public Hearings and also representations received by APCZMA are enclosed for
information. It is requested to scrutiny and offer your remarks for each
representation and send back to APCZMA for examination and onward submission
to Technical Scrutiny committee of MoEF, GOI.
Yours faithfully,

Encl: As above.

S SRI SARAVANAN

Member Secretary, APCZMA
& Spl. Secretary to Govt., EFS&T
Dept.

Capy to the Spl. Chief Secretary to Government, EFST Dept. for kind information.
Digitally signed by

SHANMUGAM SRISARAVANAN
Date: 04-01-2025 22:37:55
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Andhra Pradesh Coastal Zone Management Authority

Ministry of Environment Forests & Climate Change Mﬂﬁ# g_” g%

Government of India @ _ g #

: Paryavaran Bhavan, APIIC Colony Road, Gurunanak Colony, "*}(Q// Ltestyle Eor

Autonagar, Vijayawada-520007 Ll
Letter No. 12 (a)/CRZ/APCZMP/2015- Date: 04-01-2025

To

The Secretary,

Ministry of Environment, Forests and Climate Change,
Indira Paryavaran Bhavan, Jorbagh Road,

New Delhi - 110 003.

Kind attn: Dr. H. Kharkwal, Scientist E (CRZ?)
Sir,

Sub:APCZMA - Compliance of order dated 03/10/2024 passed in
Original Application No. 249/2023 tiled News Item On India's
Sinking Islands Appeared In The Hindu 19.03.2023 with Original
Application No. 795/2023 News Item Titled :Third Of India’s
Coastline Vulnerable To Erosion - Here are The Worst-Hit States
Appearing In Indian Express Dated 06.12.2023 - Preparation of
Coastal Zone Management Plan (CZMP) for the State of Andhra
Pradesh, as per the provisions of the CRZ Notification 2019 -
Progress - Submitted- Reg.

Ref : 1. MoEF& CC, Gol, New Delhi Ir. dt.26-12-2024.
2. MoEF&CC, Gol, New Delhi order dt. S.0. 5332 (E) dated
10.12.2024.
3. MoEF& CC, Gol, New Delhi Ir. dt. 30.12.2024.

*ekok

In the reference 1st cited, it was informed that a meeting would be
conducted under the Chairmanship of Joint Secretary, MoEF&CC on
07.01.2025 (Tuesday) at 4:00 PM onwards through Video conference to
discuss the “Status of updation/ revision Coastal Zone Management
Plan (CZMP) of States/ UTs as per CRZ Notification, 2019.

In this context, the status of updation of CZMPs are submitted as
follows:

1. The EFS&T Dept., Government of A.P. vide order dt: 31.01.2020 had
entrusted the updation of CZMPs as per CRZ Notification, 2019 to M/s.
National Centre for Sustainable Coastal Management (NCSCM),
Chennai.

2. As per the instructions of the EFS&T Dept., Govt. of AP, the APPCB
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vide proceedings dt: 03.09.2020 had issued orders to release an amount
of Rs.1,98,66,480/- to NCSCM, Chennai for updation of CZMPs.
Accordingly, APPCB vide proceeding dt 24.09.2020 released an amount
of Rs. 1,98,66,480/- (One crore Ninety-eight Lakhs Sixty-Six Thousand
Four Hundred Eighty rupees only) to NCSCM, Chennai.

3. Meetings were conducted by the Special Chief Secretary to Govt.,
EFS&T Dept., Govt. of A.P. with the officials of NCSCM, Chennai at
Vijayawada to review the status & further action to be taken on the
draft CZMPs prepared by the NCSCM, Chennai, as per the provisions of
the CRZ Notification, 2019 on 13.09.2022, 11.05.2023, 08.06.2023,
16.08.2023, 17.08.2023 and 13.12.2023.

A. The Hon’ble NGT, Principal Bench, New Delhi in OA No. 249 of 2023
and OA No. 795 of 2023 vide order dated 13.03.2024 directed the Chief
Secretary to Govt. of Andhra Pradesh to file the affidavit before the
Tribunal. The Chief Secretary to Govt. of Andhra Pradesh submitted a
report dated 20.04.2024 to the Hon'ble NGT, Principal Bench, New
Delhi in OA No. 249 of 2023 and OA No. 795 of 2023. It was stated in
the report that, “the updated CZMPs prepared as per CRZ Notification,
2019, are scheduled to be submitted to MoEF&CC for approval by the
end of October, 2024”.

5. The NCSCM, Chennai prepared draft CZMPs and submitted to
APCZMA in the month of April, 2024.

6. Due to General Elections to Lok Sabha and State Legislative
Assembly of Andhra Pradesh, 2024, Election code came in to force from
April to June. All the Collectors and district officials were busy with
general elections. Hence, public hearings were not conducted.

7. Subsequently, the Andhra Pradesh Coastal Zone Management
Authority (APCZMA) scheduled to conduct public hearings on draft
CZMPs in the 13 coastal districts. Public Hearings were completed in 12
districts. Public Hearing for Visakhapatnam district will be conducted
as early as possible. '

8. Meantime, some of the members of Andhra Pradesh Coastal Zone
Management Authority (APCZMA) had resigned from the Authority. The
APCZMA had submitted proposal to the EFS&T Dept., Govt. of AP. The
Govt. of AP had communicated the proposal to constitute the APCZMA
to the MoEF&CC, Gol, New Delhi.

9. The MoEF&CC, Gol, New Delhi vide order dt. S.0. 5332 (E) dated
10.12.2024 constifuted the Andhra Pradesh Coastal Zone Management
Authority. A copy of the same is enclosed for kind infermation.

10. The draft CZMPs, Public Hearing minutes and representations
- received during the Public Hearings (completed in 12 districts) were
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reviewed in the APCZMA meeting held on 03.01.2025 at Vijayawada. As
decided in the meeting the Public Hearing Minutes and the
representations received during Public Hearings and aiso
representation received by APCZMA are communicated to the NCSCM,
Chennai for further examination. A copy of the letter addressed to

NCSCM is enclosed for information.

11. The Status of updation/ revision of the CZMP as per CRZ
Notification, 2019 relating to the state of Andhra Pradesh in the tabular
format is enclosed for kind information. '

Yours faithfuily,
Encl: As above.
S SRI SARAVANAN
Member Secretary, APCZMA
& Spl. Secretary to Govt., EFS&T
Dept.

Copy to the Spl. Chief SeCr'etary to Government, EFST Dept. for kind
information.

[/3873283/,2025
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Annexure

The Status of updation/ revision of the CZMP/ ICRZP as per CRZ/ ICRZ
Notification, 2019 relating to Andhra Pradesh state is as follows:

S. [Coastal] Agency Status as per NCSCM / Status as
No.|State’s| preparing Concerned States / UTs per
/UT’s CZMP/ affidavit
ICRZP- submitted
2019 by the
States
before
Hon'ble
NGT
1. jAndhra |[National « NCSCM prepared = draftiOctober,
Pradesh|Centre  for CZMPs & lLand Use Land[2024
Sustainable Cover (LULC) maps as per
Coastal CRZ Notification 2019 and
?ﬁ%@g;ﬁent submitted to APCZMA.

As per the procedure

involved, Public Consultafion
process started in 13 Coastal

districts of Andhra Pradesh.

Details of Public Hearings
conducted in 12 Coastal
districts of Andhra

Pradesh by the APCZMA,

on the draft CZMPs:

S. | Name of the Date of
No coastal Public
District Hearing
' conducted
1. |West Godavari] 18.07.2024
District
2. | Vizianagaram | 19.07.2024
District
3. | Tirupati 19.07.2024

989
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District
4. | SPSR Nellore | 23.07.2024
District '
5. | Anakapalli 23.07.2024
District _
6. | Srikakulam | 25.07.2024
District
7. Bapatla 26.07.2024
District
8. Krishna 26.07.2024
District
9. | Eluru District | 30.07.2024
10. Dr. B. R. 31.07.2024
Ambedkar -
Konaseema
District
11.| Prakasam 29.08.2024
District :
12. Kakinada 05.10.2024
District
S. | Name of the Date of
No coastal Public
' District Hearing
conducted
1. |Visakhapatnam| Postponed.

District New date is
to be fixed.

« Meantime, some of the

members of Andhra Pradesh
Coastal Zone Management
‘Authority (APCZMA) had
resigned from the Authority.
The APCZMA had submitted
proposal to the EFS&T
Dept., Govt. of AP. The Govt.
of AP had communicated the
proposal to constitute the
APCZMA to the MoEF&CC,
Gol, New Delhi.

173873283/2025
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» The MoEF&CC, Gol, New

Delhi vide order dt. S.0.
5332 (E) dated 10.12.2024
constituted the  Andhra
Pradesh Coastal Zone
Management Authority. A
copy of the same is enclosed
for kind information.

e Th edraft CZMPs, Public

Hearing minutes and
representations received
during the Public Hearings
{completed in 12 districts)
were reviewed in the
APCZMA meeting held on
03.01.2025. As " decided in
the meeting, the Public
Hearing Minutes and the
representations received
during Public Hearings and
by APCZMA are
communicated to the
NCSCM, Chennai for further
examination. A copy of the
letter addressed to NCSCM

is enclosed for information.

Digitaily signed by
SHANMUGAM SRISARAVANAN
Date: 04-01-2025 22:43:31
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